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After all, we come alld 10, but the house 
is supreme. 

SHRI RANGA : I was not present 
when that ully scene took place, and I 
very much deplore it. 

SHRI SURENDRANATH DWIVEDY 
What is the ugly scene ? 

MR. SPEAKER : We shall not discuss 
it now, 

SHRI RANGA : You were not present 
but I do plead with the Chair, whoever 
may be in the Chair, to have come consider. 
ation for the members who would like to 
get an opportunity of speaking before it 
calls upon the Minister to speak and in 
that way abruptly close the whole debate. 

MR. SPEAKER: I have already said 
that. 

SHRI SHIVAJI RAO S. DESHMUKH : 
I feel that the only way in which the Chair 
can in a parliamentary from of Government 
express its displeasure is to order the cxpun· 
ction of that reference to the Chair. 

SHRI R. D. BHANDARE : The uncha· 
ritable remark that was made may be expun-
ged from the record. 

MR. SPEAKER : That is what he has 
said. Apart from that, it has been brought 
to my notice by Shri Randhir Singh and 
some other friends also that some people 
began rushing to the Chair yesterday. That 
was the incident. After all, we allotted ooe 
hour for a particular thing. 

SHRI RANGA : That was wrong. 

MR. SPEAKER: It w~s not that the 
Government have fixed it up or the Deputy 
Speaker. It is the Co,mmittee which fixcd 
the time. You extend it. It is your right. It 
is not the D.puty Speaker or the Speaker 
who fixed the time for the Bill One hour 
had b,en fixed. H. could ext.nd it if he 
want,J by IS or 2) minute,. But if p!o;'!'·o 
begin ""hin3 to tho Ch:lir and S3) 'Come 
along, do it', not only the Chair, nobody 
can sit here and do any business. It is not 
proper. My appes I to the Hou!le is tbat 

whoever it is, he should not come to the 
Chair. If they begin rushing to the Chair, it 
will be very dangerous. It will be a very bad 
precedent. 

Now, Mr. Joshi. 

'" q! ",qUo : ~ ;r;T ~ ~~ f.I;1n 
i;fTl1 I 

SHRI P. VENKATASUBBAJAH : Per-
haps you are referring to the incident that 
happened in the evening. 

MR. SPEAKAR : It is over now, 

SHRI HEM BARUA : I would persona-
11) explain ... 

MR. SPEAKER I did not mention 
your nallle at ~II. 

SHRI HEM BARUA : Dr. Ram Subhag 
Singh made a statement in the House which 
said that the Deputy Speaker told him cer-
tain things in private. 

MR. SPEAKER: Now, Mr. Joshi. 

WRITTEN ANSWERS TO QUESTIONS 

Permission to a Cbinese National to 
set up Bllsiness In Delhi 

*878. SHRI YAJNA DATI SHARMA: 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) whether any Chinese national has 
recently been given permission to set up 
business in Ddhi and whether any Chinese 
national h~s recentl) purchased plots in 
Delbi; 

(b) whether it is also a fact that such 
Chinese nationals hIve started industries 
with the capital received from the Bank of 
China whon it was operating in Cal-
cuttl ; an:! 

(c) if so, the Dction taken b) Govern· 
ment in the matte .. 1 

THE MINISTER 01' Sf ATE IN THE 
MINISTRY OF HO\1E AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA):(~) No 
Sir. An Indian nation31 of Chin~se ori.in 
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has bought a 1 t acres plot in the Najafgarh 
Industrial Area to manufacture egg noodles. 
No permission is required for such 
purchases. 

(b) No such facts have Come to Govern-
ment's notice. 

(c) Does not arise. 
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